
CENTRAL ADHINISTRATIVE TRIEUNAL, PRINCIPAL BENCH
r\f^i No,i4Z/' V9 in OA No. 509/93

Delhi, thisl^th day  of October, 1999

^-P-Biswas, Membei (Aj1 -• e olii   1 Kuldip Singh, Member(J)
I.: U.N.. NayaK

••   J ..P . Gau tarn
9. P., Dorai F?aj
  4 G. K .Jagdicl'i

RBabu fd'tHM
     o , K.. E;. UiTies fi Ku ma r

7- R. Daniel Prasad
o I,...    CI lai Id I ciee Ka r

  ' M. K, MadFiav h^ao
10,Anil Singh
II... R..N3 . F\'e^ddy
•i.-A.I>.!, i'-!oee t, I la  r am
13. P3.Miehra
.1-^ JN'„3uresh Kumar
15 . Sliivyogi F'., M.,
16,d^„3oo^ya Pi akaeh
17.D.D.Bu rman
•Lo „ V. KPadmanbl icin
all  working as Cameraman Grade li

OPO, Dourdarshan, New Delhi  , Applicants
(b>  ohI 1 d.B. R'ava],, Advocate)

versus

Union of India, througii

1.. Secretary
p/ Tnfoi-mation & Broadcasting
ohastri Btiavan, New Delhi

S- Director General
Door dai si lan Kendr a

 Mandi House., New Delhi

' aman  We1 f ar e Assn .
 AKashdaicshan Apar rmenf'-Aayuf  Vihar Pi.ase i, Dell,i--9i

   w- - T ORDERHon ble 3,111  S.P., Biswas

Fbsispon den

review   application is filed on behalf of
the applicants sef^kina i- t,.^ reviiL-w of the judgement and

dated .1.3 ..3 .99 rUy which OA
   •I'vmjssed being devoid of merit.

5U9/93 was
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to

'2. We have heard the learned counsel for the

applicants and also carefully gone through the

averments made in the RA but we find that the

review appJ. icants are only trying to build up their

case on the same grounds which have already beet:

taken care of beiore giving the decision„

3,. That apart, it would be pjertinent to reiterate

here tliat the scope of review is very Limited,. The

Ti ibunal is not vested with any inherent power of

i'eview,. It exercises that power undei"- Order 47,

Rule 1 of CPC which permits review if there is (1,)

discovery of a new and important piece of evidence,

which inspite of due diligence was not available

with tire rev lew applicants at the time of hear ing

or when the order was made; (2) en error apparent.

Oil the face of the recorrl or (3) any other

analogous ground- Since none of these ingredients,

i.s available in tlie preisent RA, tire irarne deserves

to be di:smissed., We; do so      s o a c c o f o119 J. y.

/'gt.v,,

 ( Ku 1 '.J J p Singli)
Member(J)
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